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SHRI S. JAIPAL REDDY: Let the Minister
say what Sikander Bakhtji has said.

THE DEPUTY CHAIRMAN: Jaipal Ji, that
matter is closed. | am not allowing any more
discussion on that. | have now to go to the
next item. (Interruptions)

SHRI S. JAIPAL REDDY: Let the Minister
agree to what the Leader of the Opposition
says. He says he will go as per the law.

SHRI JAGDISH PRASAD
MATHUR: We may agree on certain points
also, but | object to ...(Interruptions)

SHRI S. JAIPAL REDDY: | am also in
agreement with them. It is the Minister who is
not respecting the sentiments of the entire
Opposition. The entire Opposition wants him
to stay his action. (Interruptions)

SHRI V. NARAYANASAMY: Mr. Jaipal
Reddy, you cannot impose. (Interruptions)
Madam, they cannot do like this.
(Interruptions)

THE DEPUTY CHAIRMAN: Now, please
sit down. (Interruptions) Please take your
seat. Just one second, please. You had
objected to the Bill. | am repeating it again
that he came here to day to move the Bill. He
come to my chamber and talked to some
Members of Parliament. | wanted Mr. Jaipal
Reddy to be there. Therefore, | searched for
him. Then on persuasion the Minister said:
"All right, whatever you suggestion is, | will
bring a comprehensive legislative legislation
in the next session." Now, the Minister said
he was not going to do which is illegal, which
is not within the rules. | think that is sufficient.
Mr. Minister, you can go now. (Interruptions)
That matter is over now. | am only dealing
with it this much. | am not going into the
merits. | cannot
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discuss the merit of a Bill which is not under
discussion. The Bill is not before the HouSe
for discussion. So, we cannot discuss it. |
now go on to the next item— The
Constitution (Eighty-first Amendment) Bill,
1994. Dr. Jagannath Mishra.

THE CONSTITUTION (EIGHTY-
FIRST AMENDMENT) BILL, 1994
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SHRI R. MARGABANDU (Tamil Nadu):
Sir, one clarification. | am on a point of order.
Our learned brother is advancing an
argument on a subject which is not relevant
to the Bill. The point is whether the Acts
mentioned in clause 2 of the Bill should
included in the Ninth Schedule or not and
whether protection should be given. We are
not discussing the Land Reforms Bill or any
such thing. Let him confine himself to the
subject-matter of the Bill.

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): Mr. Sangh Priya Gautam,
please conclude.
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THE VICE-CHAIRMAN (SHRI SATISH

AGARWAL): This is all relevant. But you
please conclude.
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BRATEI

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): Shri Naraya-nasamy. Please
keep in mind the time.

SHRI V. NARAYANASAMY
dicherry): | will be very brief, Sir.

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): You know all the Members
should be present. Normal-

(Pon-
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ly we finish the debate latest by 5.30 P.M. so

that there could be voting.

SHRI V. NARAYANASAMY: Sir, the hon.
Minister has moved the Eighty-first
Constitution Amendment bill on the basis of
the letters written by the State Governments
of West Bengal, Tamil Nadu, Rajasthan,
Kerala, Orissa, Karnataka and Bihar, who
have gained experience through the
implementation of the Land Reforms Act. Sir,
it is the policy of every State, irrespective of
the political party which rules the State, and
the Centre that the land held by any
individual or family should not exceed a
certain limit. It has been prescribed by the
Government and it has been accepted by
various State Governments that if it is fertile
agricultural land, the holding could be 10
acres to 18 acres and if it is dry land, it could
be 54 acres. These are the ceiling limits. In
our country we find people holding lands in
benami. As far as the farming community is
concerned, it is a major issue which has been
haunting them. Our slogan was that the land
should be given to the tiller of the soil. But,
when the legislations were passed by various
State Governments for the implementation of
this Act so that the surplus land could be
given to the landless people who would be
the beneficiaries, the courts came in the way
and because of the procedural wrangles and
other legal procedures the delay occurred.
Therefore, the hon. Minister has come
forward with this bill so that this matter cannot
be challenged in the courts. Sir, in my State
when the Land Refors Act was passed, but
was not implemented, we went before the
review Committee. The reply given by the
State administration was that as the matter is
in the Supreme Court, therefore, we are not
in a position to get the surplus land and give
it to the poor landless labourers. Sir, it is a
sorry state of affairs. When we wanted to
implement this Act, the courts came in the
way. The Government should find a way out.
Sir, in two States,
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i.e. Kerala and West Bengal, the Land
Reforms Act has been successfully im-
plemented. As | just said about benami land
holdings, | am pained to say that in some of
the States the landlords are having lands
even in the name of their dogs. They are
having lands in the names of the people who
are not their relatives. This kind of benami
transaction is going on. Sir, the former Chief
Minister, Shri Madhavsinh Solanki, is here.

SHRI SATYA PRAKASH MALAVIYA: Dr.
Mishra is also here.

SHRI V. NARAYANASAMY: He is here to
explain it. He will explain ho” he implemented
this Act. But, | am told tfi'at in Bihar it has not
been implemented in right earnest and it has
also not been implemented in Uttar Pradesh.
Let me make it very clear. Many State
Governments have not given effect to the
legislation | am not quoting any Congressp-
ruled State or non-Congress-ruled State. Let
us have a uniform policy. | am grateful to
various State Governments, who, irrespective
of their "party affiliations, have recommended
that it should be put in the Ninth Schedule.
ITierefore, by providing for this provision in
the 9th Schedule, by amending the
Constitution, it will benefit lakhs and lakhs of
people of the farming community and the
poor agricultural labourers. The benefit which
has been given to the Scheduled Castes and
the Scheduled Tribes is enormous. About
17.7 lakh Scheduled Caste people and 7.19
lakh Scheduled Tribe people have been
benefited. This is a novel scheme by which
the people are being benefited. | want the
hon. Minister to do something about the
benami holdings. People write documents in
various names. That has to be stopped. The
State Government should be authorised to
investigate into such beiiami holdings and
action should be taken against those people.
The procedure that has been evolved for the
purpose"- of giving land to the agricultural
beneficiaries should be simplified. The big
States like
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Bihar and Uttar Pradesh, should be given a
directive on the basis of this amendment. The
State Governments should unscrupulous
follow the procedure and see that the
beneficiaries are selected immediately. The
backward people living in these States have
been deprived of their rights. | support the bill
and | want the hon. Minister to implement it
and see that the benefit is passed on to the
Scheduled Castes and the Scheduled Tribes
and also the OBCs who have been deprived
of agricultural land.

SHRIMATI RENUKA  CHOW-DHURY
(Andhra Pradesh): Sir, | would like to add
one point to what my colleague said just now.
| want to place this on record. It is such a
tragedy—our agricultural land policy vis-s-vis
what we give to the industry. Here, we
dangle a carrot before the farmers and offer
them land as tokenism, whereas, an industry
can buy 200 acres of land. They can just free
buy land anywhere. There is no restriction.
No revenue has been shown. No revenue
has been reflected in this Budget. If You
really examine it, there is no revenue and
there lies the tragedy. We need to reexamine
them. We just give fertilizer subsidy, which is
an eye wash. There is no revenue...
(Interruptions)... Let them declare agriculture
as an industry. You give 200 acres of land to
multinational companies and they grow
potatoes and sell potato chips. But my farmer
cannot do that. He is restricted and farming
becomes uneconomical in the case of small
holdings. The market rates fluctuate and no
floor support rates are given to the farmers. |
have no words to express the true tragedy.
We are not seeing agriculture as India's
backbone. We talk about the poor fanners.
During the election time, everybody talks
about the farmer. It is said Annadata sukhji
bhava. | wanted to place this on record.
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SHRI V. NARAYANASAMY: Is this about
Bihar?

THE VICE-CHAIRMAN (SHRI SAT-ISH
AGARWAL): Don't interrupt,

please.

SHRIMATI KAMLA SINHA: This is a dialogue
between the former Chief Minister of Bihar and
me.
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THE VICE-CHAIRMAN (SHRI SAT-ISH
AGARWAL): Dr. Biplab Dasgupta, kindly
bear in mind that it is a Constitutional
(Amendment) Bill. If the debate is delayed,
then the Members will go home and there
will be problem. Al the Members are
supporting this particular Bill. Despite your
support, the Bill will not go through unless we
conclude early. | know that the subject is
very important.

DR. BIPLAB DASGUPTA (West Bengal):
Sir, while supporting the Bill, | would call it a
joke, a cruel joke also. The contents of the
Bill are what we had been campaigning for
many decades. We wanted protection for
land reforms under the Ninth Schedule. My
party has been demanding this for the last
four decades. The Bill has come now. In fact,
the Bill was drafted in 1994. It has come for
consideration in 1995 and the Bill deals with
land reforms legislations which were passed
many many years ago in many States. One is
from Bihar in 1948. Most of them were
passed in the 1950's, 1960's and some in
1970's. | find very few from the nineties
except for two in 1990 and 1991 from West
Bengal. Most of the other Bills have historical
relevance because they have been passed
by the State Legislatures long time back.
Despite this, protection was not given. What
does this mean? It is almost like diagonising
the cancer patient and then not doing any-
thing about the treatment, letting the patient
die of cancer. Only after the patient has died,
you are starting operating on the body to
remove cancer. This is exactly what is
happening. It is almost like the English
proverb, "Botling the door after the horse has
fled" because most of the damage has
already been done. Land owners, the vested
interests have already gone to courts in many
cases for many many years. You have not
allowed the laws to be properly implemented.
And hence the damage has already been
done. Even if the Bill was brought in the last
year, 1994, then there would have been
some time left. Why at
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the fag end of the Congress rule are you
promising? Because, you want, as Kamla-ji
has said, some Punya. You want to show
that you are in favour of the people. It is
almost like the case of Rix Van Winckle or |
can give the example of Kumbhakarna in
Mahabharat. You have been sleeping for so
many years. Most of the damage has already
been done. If you were really sincere and
serious about the Bill, then this Bill could
have been brought not today in 1995 but in
1951! This should have come forty years
ago. This forty years' time has been wasted
by the Congress party and the Government.
This is something which | wanted to put on
record. Because this is election year all this
concrn for poor, money distribution and all
these things are coming.

Apart from this, | would like to make some

specific points which | would like the Minister
to respond to. Are you really serious about
land reforms? | am not sure you are really
serious about it. Only the other day the
Minister for Agriculture discussed on the draft
Agriculture Policy. In that there is not a single
word about land reforms. We raised to point
out that this question be discussed. Even if it
is not there, at least when the Minister was
replying, we expected him to say something
on land reforms. Not a single word was men-
tioned.
If you go through the literature of the
Government either the report of the Planning
Commission or various other reports, it is
clear that until 1991 not much was done
about land reforms, very little was done. But
we had consolation of some good rhetoric.
At least it was there in the paper that land
reforms were good and the report was sent
to Rome. Lots of things were stated about
land reforms. | find that even the rhetoric of
land reforms was missing in the draft
Agricultural Policy. If you mean that the task
of land reforms has been completed, that is
one thing. But, if the Government is really
thinking that land reforms are no longer
necessary under the new economic
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environment, let them be bold and say so. |
am challenging them on this point. Let they
be bold on this issue and say categorically if
they feel that under the new economic policy
there is no need for land reforms, that we will
understand. We can take recourse to debate
point and expose you. But you do not have
the guts to say so. So, you do not mention
land reforms in the Agriculture Policy. If you
do not have land reforms in Agriculture then
for what else land reforms are? You have, at
the same time, the cheek to bring such a Bill
at the fag end of the day which can mean
nothing. Apart from that, if you look at some
of the specific provisions, for example, you
will see that the Ministers of Revenue of
different States meet once in two years in
Delhi. When they meet they come out with a
series of recommendations... Mr. Minister, |
want you attention, please. | was saying that
the Revenue Ministers of various Sates meet
in Delhi, hold conferences a/jj discuss the
land reforms issue. | have seen all the
reports so far. They come out with specific
recommendations. They say that within such
a deadline or within that time this particular
programme would be implemented. | would
like to know from the Minister as to how
many of these recommendations have
actually been implemented. If you look at
some of the specific recommendations and
also the Report of the Planning Commission,
it is stated that by the 7th Plan the recording
of rights would be completed. We all know
how important the recording of the rights is.
People do not know what law you pass.
Unless the right is properly recorded, the
sharecropper, the small farmer, will never be
able to get the benefit of the legal system
because it would be denied to them. The
recording of the rights is very important for
everyone who is concerned with the land
reforms. Unfortunately, this has not been
done yet. The vast majority of the peasants
do not know wiluit legal rights have been
given to them. So, they would
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not be in a positiofn to take advantage of it
because when it comes to court, it would be
shown that they do not have any legal right on
the land. They will be denied that. What action
is being contemplated by the Government to
ensure that the recording of the rights is
completed? Another issue that | would like to
raise is the question of agricultural labour.
There has been a discussion for a long time
that there is a need for a Central legislation for
agricultural labour because there is a question
of the guarantee of their wages, their working
conditions, their compensation, their pension
and other issues. The Government did draft a
Bill several years back. It was* also circulated
to the State Governments. The State
Governments did send some of the
comments. And again, they have been put in
the cold storage. Nothing more has been
done. | would like to know what has happened
to that Bill, whether the Government is serious
about it or not, and whether the Government
feels it necessary to have a Central legislation
on agricultural labour or not. That is the
question that | would very much like to ask the
Minister. Coming to the land ceiling, in the
early days, say, in 1970s or 1980s, the
Planning Commission came out with a
document revealing the performance of the
difference State Government in the matter of
land ceiling legislations. Some of the
documents have been very well-writtent. |
remember some of the documents. Our Vice-
Chairman might have also seen some of the
documents. Now, over the last nine or ten
eyars, | have not seen any report coming out.
There has to be a review of the performance
of land ceiling legislations. What we have
done in West Bengal, apart from anything
else, we have implemented the land ceiling
laws. It was there eveh\before the Left Front
Government came 'to power. There, of
course, we introduced our own land ceiling
legislation. There are different ways in which
the landlords evade the law by getting some
exemptions for plantation or orchard or
religious trusts. The name of .
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God is used for evasion which is so common
at many places. In West Bengal, we have
plugged those loopholes." So, if you talk of
plantation, orchard or trust, you do not get
any exemption any more. It is because they
make legal arrangements for evading the
law. So, what | am saying is that the
loopholes of land ceiling legislation are well-
known. Measures to stop the loopholes are
also well-known. What prevents us from
implementing ceiling legislation? That is the
question which is very important. (Time Bell
rings) | will take only one minute more. |
would request the Minister to consider this.
Now, the Minister might say that there the
land reforms is a State subject and why the
Central Governpnent should be bothered
about it. For two reasons, for example, for
some of the laws like the Central legislation
on agricultural labour

— we are seeking this Central legislation

— apart from the fact that even when the
State Government is involved, there have
been cases in which the Central Government
has used its fiat to ensure conformity of the
State Governments with the various pieces
of Central legislation.

For example, the Panchayati law. Pan-
chayati law is truly and really a State subject.
But the Central Government has passed a
law, a Union law which makes it necessary
for every State Government to hold
Panchayati elections. What | am saying is
this. Why can't we have similar laws at the
national level which force the Governments
at the State level to carry our land reform.

| do not know how it can be done. It should
be subejct to discussion with the Revenue
Ministers in different States and it should be
ensured that the State Governments do take
up these policies and implement them. Even
in the National Development Council this can
be discussed much more seriously. But the
point is this. It is not simply what different
State Governments are doing. These
different State Governments are also run by
political parties which are present in
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this Parliament. Let all in the Parliament
agree that land reform is important and
without land reform there cannot be in-
dustrialisation because there is not a single
country in the world which has developed
without land reform. Even South Korea, even
Taiwan, certainly Japan, all countries in
Europe had to carry out reforms before they
could industrialise. And without land reforms
there cannot be a market for industrial goods.
Purchasing power will be reduced. Taking
that into account and also the fact that we are
dealing with a large section of the Indian
population—majority of the Indian population
lives in villages—if we can do something
which benefits the majority of the population
by way of land reforms, that will do much
more substantially than some of the other
minor  provisions  which have been
announced either from the Red Fort or from
other Press Conferences. If you are really
concerned about the poor, if you really want
social change, if you really want industrialisa-
tion, there is no way that you can go away
from land reforms and the seriousness with
which the land reforms will be discussed. |
would like to emphasise it here, would
request the Minister not simply to push
through this Bill which is absolutely nothing
because already its content has been taken
out because it is too late. But still we are
supporting it because this is in principle with
which we are in agreement. Although it is too
late, we are supporting it. But this joke should
not be continued. If we are really serious
about land reforms, you implement it. If you
think in the current economic situation land
reform is not necessary, boldly we will take it
up as a challenge in the next elections. But
don't try to do one thing and say another
thing. That would be my request to the
Minister. Thank you very much.

THE VICE-CHAIRMAN (SHRI SAT-ISH
AGARWAL): Shri Margabandu, ‘our party's
time is just three minutes. |
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will permit you five minutes. Please con
clude within five minutes. ,

SHRI R. MARGABANDU (Tamil Nadu):
Yes. Respected Vice-Chairman, at the outset
we welcome this Bill. The reason is that, as
early as 1951, under the First Amendment
Act, whatever enactments are included in the
Ninth Schedule, are protected and it is
immunised from court proceedings. So, in
that way these bills are sought to be included
in these amendments. We welcome it. But
still one thing we will have to look into. Even
an Act is immunised, we see that several
settled laws are unsettled. Even many of the
tenancy laws in the Ninth Schedule have
been subjected to discussion and discretion
of the courts. Several contradictory judgment
have been rendered, contradictory to the"
immunity given under Article 31(B). But we
are not taking any step to settle that position
at all. It is high time. | request the hon.
Minister to heed this suggestion. All the three
limbs of democracy—Legislature, Executive
and Judiciary—are independent and at the
same time, they are interdependent. At the
same time, what is now happening is that
there is an erosion into the power of the
Legislature. That erosion will lead us
nowhere. Though the Ninth Schedule is there
and protection is given, several courts are
giving several contradictory verdicts. For
example, | would like to quote one thing. This
ltem 257(A) that was included in the Ninth
Schedule is in respect of the legislation
passed by the Tamil Nadu Government,
reserving 69 per cent for the Backward
Classes. When immunity under 31(B) is
there, it is challenged in the Supreme QJurt.
There is a different direction given in the
Supreme Court. And then what is the
meaning in saying that 31B is on the statute?
If there is immunity, and that immunity is
overlooked by the Supreme Court, and a
different direction is given by the Supreme
Court, then, where are we? Everyday, some
legislation can be passed. The next day, the
judiciary will
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pass some other thing, and that judiciary's
judgement will be binding on the people. The
latest judgement of the court will be the law of
the land. What is the position now? Everyday
there is a change of laws. Today one
judgement is delivered. The next day, another
judgement, very contradictory to that, is
delivered. Then which will prevail, whether
the earlier judgement or the later judgement?
The later judgement alone will prevail. If that
is so, there certainly confusion is created.
Nobody knows the law. What the law is today
is not the law tomorrow." And what is not the
law today will be the law tommorrow. The
advocates do not know the law. The citizens
who are expected to know are not able to
know the law. That is why there is mounting
of cases in the courts. Rich people are
dragging the poor litigants to the courts.
There are several hierarchies of the courts.
The persons who have more money and
other power is only benefited because of the
contradictory judgements of the courts. |
request you, Sir, that this is high time that a
Committee is to set up to deal with the limits
of the powers of these three limbs of
democracy the Legislature, the Executive,
and the Judiciary. Now, there is one thing.
Sir, | may be pardoned because | am a
practising lawyer and | know some of t'ie
practical difficulties in implementing that law.

THE VICE-CHAIRMAN (SHRI SAT-ISH
AGARWAL): Lawyers are generally
accustomed to agrue to length.

SHRI R. MARGABANDU: Sir, to drive
home a point, | will have to go round and
round.

Sir, you take, for example, the Cultivating
Tenants Protection Act. How many
contradictory and conflicting judgements
have been delivered? That Act is given
protection under the Ninth Schedule. Then,
how have the courts seized power of
legislature to give different judgements?
What control do we have? Is the Judiciary
supreme or the Legislature is supreme? The
Legislature
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in their wisdom have passed certain laws.
Taking entirely the circumstances prevailing
in that particular State, they legislate certain
laws for the benefit of the major weaker
sections of the people. Even there, the
courts transgress. A judge who is sitting on a
pedestal does not look into the common
man's feelings. He looks just like a horse
having these...

SHRI N.K.P.SALVE: Blinkers.

SHRI R. MARGABANDU: He gives the
judgment. He goes by the letter of the law.
He completely destroyes the spirit of the law.
He completely ignores the spirit behind the
legislation enacted by the Legislature. Under
such circumstances, the question is whether
the judiciary is more powerful than the Legis-
lature. At the same time, we must take steps
to see that welfare legislations, taking into
account the spirit behind them, are protected,
(time-bell rings). Saying that it is violative is
no good. Therefore, | would respectfully
submit that it is high time that we set up
some forum to go into this and limit the
powers of these three limbs. One should
know the particular situation in which a
certain legislation was enacted. One should
know what is the law. This is not ihe case.
That is why cases have been dragged on for
decades and generations together. When a
person goes to a court of law, when a person
takes recourse to the law, he should be able
to see the end of his case, at least, in his
lifetime. Why do | say this? Because
sometimes, generations pass before one
sees the end of a case.

Therefore, Sir, | pray to this august body to
bestow some thought on this, to limit the
powers of these three limbs and see that
there is no erosion of their powers; there
should not be any encroachment on the
powers of another. With these words, |
conclude my speech. Thank you.

THE VICE-CHAIRMAN (SHRI SAT-ISH
AGARWAL): Mr. Jalaludin Ansari. Mr.
Ansari, this is an important subject, but,
unfortunately, your party has only
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half-a-minute. However, you can have three
minutes.
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sft Refraora Rig : Vel A ofs Rei| &1
BIS AqAd 81 81 SX I8 & T R Argd
T f51p fhar ok I8 SRER BT A 81 B
9§ US AR, et 99 <2 € b 9t oA
P SIdERT I & < F YR ggrf o dad)
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ffer & € S8R ¥ 9AmEedl a1 3R
ATl a1, HRIFCT o1 frse 30-40 ATt
A TR IR el oA a8 S=Terd Y
39 FHT B AT €, 319 S AT IeT H Bl
T H T8 q@dl gl S9dl Adaod § (P
HHRYPAT gaal <8 8l #Al Sfl, e aga
st &M fvar €, a8 fde @y €1 fed g9
foar @ Sufrar 9§ <l @ <@ B el
et &1 Arefear iR eraeaddr /1 7, I8 oft
g b firel| 319 T O VAT & BT BT ' T
SiI 9 AN 1, gHIT | A1 WY | 89 ST
O gRAR | & T8l 89 Tl & IR 98 SHIA
off, g9IRT T S off «tfhs 91 ST @l
FCIRT g Teld I A garT, S &9 ARN =
I 3l | <1 &1 U T € fh St
Py AdAd T8l AT, I AIEA BfAcHS &
BRI, S BIACHE Bl GRT S H1 3T FEl
wel {6 Sarer wwg =gl €, 9 § orar-disr g9
R HIYOT G bl TR gl

it . TREIRET : 9d A 9 € e
18y IRIT ...

5} fefora R« IewaR 31w S a1 ol
3TPR Sl I ..(FAY)... AT AAAd TRBR A
g1 STaTeer ARy, N A ff I8 989
S8R & yayd g7 w3l ok IroRg w41 i
PV Joo FeTd el oA gAY f[I8R &
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ST 71 31T 399 el T Sy f3rsy <i e+
H Q&1 ¥ 5T T Rl g
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THE VICE-CHAIRMAM (SHRI
SATISH AGARWAL): Mr.

Hanumanthappa, you requested for two
minutes' time. Okay.

SHRI H. HANUMANTHAPPA (Karnataka):
Sir, | do not want to go into land reforms. |
am only on the limited issue of inclusion of
these Bills in the Schedule. That is all before
us. | do not want to encroach upon the time
of the House.

Sir, actually, my doubt here is about one
of the Bills from Karnataka which is being
included in the Ninth Schedule. The Bill was
enacted in 1984 and in 1995 it is entering
the Ninth Schedule. In between, people
have gone to court and decisions have been
taken. What will be the fate of those
decisions? Here | want a clear clarification
from the Government.

The purpose is defeated by the delay in
including these Bills in the Ninth Schedule.
Dr. Biplab Das Gupta pinched us, that the
Congress was sleeping. But, in between he
was in the ruling party. He also slept over it.
Unfortunately, throwing the blame at each
other will not serve the prupose. The
purpose of passing the Bill in 1984 is
defeated by including it in the Ninth
Schedule in 1995. This is my point. Will the
Government come out with any remedy?
This is number one.

Number two, the inclusion of the Acts in
the Ninth Schedule prevents a party from
going to the court of law, but it does not
prevent the Government from further
amending the law to defeat the original
amendment. What is the remedy?

SHRI G. SWAMINATHAN (Tamil Nadu):
Only one point of clarification. The court
ruled in 1977 that the Amendment Acts
should be included in the Ninth Schedule.
Your Government did not include them from
1977 till date. How many years? It is nearly
20 years. ...(Interruptions)
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! SHRI V. NARAYANASAMY: Which
Government was there in 19777

SHRI G. SWAMINATHAN: The court said
in 1977 that unless the Amendment Acts
were included in the Ninth Schedule, they
would not have validity. From 1977 till date
you have not included them. There were
SO many
mendments. That is why this problem as
arisen. Why was your Government sleeping
for so many years? It slept for nearly 18
years.

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): Don't join issue with anybody.

SHRI H. HANUMANTHAPPA: That is
right. Unfortunately.

Mr. Swaminathan wants to raise an issue.

My next query is this. As | said, it prohibits
a party from questioning it in a court of law,
but it does not prohibit the Government from
amending its own Act to defeat the original
amendment. What is the remedy? As Mrs.
Renuka Chowdhury put it, multinationals are
coming and they are buying hundreds of
acres of land, and industries are buying
hundreds of acres of land, defeating the very
Land Reforms Acts and Tenancy Acts. So,
what is the remedy? | want the Minister to
clarify these two issues.

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): Now, the hon. Minister will
reply to the debate.

Mr. Minister will you kindly clarify one
more point? When did the State
Governments suggest to the Central
Government to include these legislations in
the Ninth Schedule? Was it long back, or
was it recently? In the Statement of Objects
and Reasons, you have said that these State
Governmetns had suggested inclusion of
some of their Acts relating to land reforms in
the Ninth Schedule and that, therefore, these
were being included therein to ensure that
the implmentation
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of these Acts was not affected by litigation.
When did you get these recommendations
or suggestions from the State
Governments? One, two, three, four, five or
ten years ago?

DR. BIPLAB DASGUPTA: May |
add just one point? The Revenue
Ministers from different

States... (Interruptions)

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): You have made that point.

DR. BIPLAB DASGUPTA: They
made their recommendations...
(Interruptions)

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): That is right. | am putting the
question from the Chair. Why do you repeat
it unnecessarily?

Mr. Minister, if you can throw light on this,
when did you get the suggestions from the
State Governments to include them in the
Ninth Schedule?

I o s Suwweme wEed,
R FeRl & ufd # smHRt g e 59
HEaqul faeRIe UR ST+l X717 1 §1 BT 1
TR AT H I Hel o [ 34 98T &1
o S I8l © b 1 gof s axai 4
4T gl H Qe & I el H, $59
SARITHT H ST Y- IR HENE Bl k8
TS BTl il ygell aR (e Affe 8
ST 1 SN ATIeISAT Bl & b qH-
I R I HLET gY § S el Bl Al
AT ST DT HRE0T TS Bl ST SAABRT
AR el B § 5 T et | v
TSI BT G BT TG Uil IR 1951 H g3l
EEESIECIERESNIEE IR SIS EaN|
Bl e o ST R qfH Gar sifdfraH
e ==t ol g9 ffraor g ot p= 38
J, Ugdll R SHIER I, 4 gUR
BTIHH BT B BT el A1l 1T 07716
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e g1l 79 S9 §HY 13 T SIAfrH1 o1
TIT ST T ARETUT U gl 3R wfaem
P FJTIE 21 H WA ol U, &Y 3R A,
3H O 9 o T R I e

WRBR = TAR YN TR & B9 H Aol &1 T8
FAR A= €1 3 PR 9 Ud udra
HERTE, WRGR 7 U &1 S IR AERTE
IRER =T AT &1 9 Y=g 9 W) He1 77 &
3R R Tt T8l R e AT 99 T
B fh 3 | 9 afde of |GdI VAT Beedl

Rygid! & r=aid 1T, 31fde aRad= &
e B U B b e o s
Y Y ¥, ST I IHY W Gaene
=T T Y, AL gl I BT ©1 SAD
q1E IR 1955 H, 1965 H, 1972 ¥, 1974 ¥,
1975 ¥ , 3R 1976 H ST9 BT BT AT 2T,
SO B B s o arfefeee |
TRer faar T 91e | 1978 H, 1984 # 3R
1990 # T8 wReror faar wam R fAds o
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Pl | AT P 918 51 ARG Vs SR BT o
%Y faawor g €, ot 9 81 s g1 S
FIT YT ST § S /@1 € S A gUR
BT IR HE0! AT &1 3 &H AT A8
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fare 4% GaR & AW 9 & 81 A=A
HERIT P YT SR YT PRI §Y I8 I

BEAG] DI U1 DI TSI TS & B ATl
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AT §1 9RA TR 59 99l H Il B9
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SHRI R. MARGABANDU: Madam, | just want
to seek one clarification. ..(Interruptions)...

The hon. Minister has explained the
circumstances under which the legislation is
brought. Now, the question is whether this
legislation is subject to judicial scrutiny. The
second point is, even though these
enactments are included in the Ninth
Schedule, they are challenged in the court of
law. Which is supreme? What is the
protection for the legislation
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which has been included in the Ninth

Schedule? The courts are giving different
judgements.

1. ST f4s1 : ST 6 dET Aeiea
HAgTS A& T WE T, PRSI
TR g § dl, 1S ARISR| ARISRd df

EHT HeoTae ¢ IRl wpieT o 8l

THE DEPUTY CHAIRMAN: | shall now
put the motion for consideration of the Bill to
vote.

The question is:

"That the Bill further to amend the
Constitution of India, be taken into
consideration."

The House divided

THE DEPUTY CHAIRMAN: Ayes
— 125 Noes — Nil

AYES-125 A

Adik, Shri Govindrao (Maharashtra)
Agarwal, Shri Lakkhiram (Madhya
Pradesh)

Agarwal, Shri Satish (Rajasthan)
Agarwalla, Shri Parmeshwar
(Bihar)

Ahluwalia, Shri S.S. (Bihar)
Alva, Shrimati Margaret (Karnataka)
Ansari, Shri Jalaludin (Bihar)

Aram, Dr. M. (Nominated)

Austin, Shri S. (Tamil Nadu)

Kumar

B
Bakht, Shri Sikander (Madhya Pradesh)
Barongpa, Shri  Sushil  (Himachal
Pradesh)

Basu, Shri Nilotpal (West Bengal)
Bhandari, Shri Ram Deo (Bihar)
Bhandari, Shri Sunder Singh (Rajasthan)

Bhardwaj, Shri Hansraj (Madhya
Pradesh)
Bommai, Shri Somappa R. (Orissa)

C
Chanpuria, Shri Shivprasad (Madhya
Pradesh)

Chaturvedi, Shri Bhuvnesh (Rajasthan)
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Chaturvedi, Shri Triloki Nath (Uttar
Pradesh)

Chavan, Shri S.B. (Maharashtra)
Chellappa, Shri V. Rajan (Tamil Nadu)

D

Dard, Shri Jagir Singh, (Punjab) Das,
Shrimati Mira (Orissa) Dasgupta, Dr. Biplab
(West Bengal) Deo, iShri V. Kishore
Chandra S. (Andhra Pradesh) Desai, Shri
Jagesh (Maharashtra) Duraisamy, Shri V.P.
(Tamil Nadu) Dutta, Dr. B.B. (Nominated)

F
Fernandes, Shri John F. (Goa)
G

Ganesan, Shri Misa R. (Tamil Nadu)
Gautam, Shri Sangh Priya (Uttar
Pradesh)

Ghufran Azam, Shri (Madhya Pradesh)
Guijral, Shri Inder Kumar (Bihar)

Gupta, Shri Narain Prasad (Madhya
Pradesh)

H

Hanumanthappa, Shri H. (Karnataka)
Hariprasad, Shri B.K. (Karnataka) Hiphei,
Shri (Mizoram)

J

Jayadevappa, Shri K.R. (Karnataka)
Jichkar, Dr. Shrikant Ramchandra
(Maharashtra)

Jogi, Shri Ajit P.K. (Madhya Pradesh)
Joshi, Dr. Murli Manohar (Uttar
Pradesh)

K

Kalita, Shri Bhubaneswar (Assam) Kalmadi,
Shri Suresh (Maharashtra) Kalyan, Shri
Mohindar Singh (Punjab) Kataria, Shri
Virendra (Punjab) Keshri, Shri Sitaram
(Bihar) Khan, Shri K.M. (Andhra Pradesh)
Khan, Shri K. Rahman (Karnataka) Khan,
Shri Mohd. Masud (Uttar Pradesh)
Khaparde, Miss Saroj (Maharashtra)
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Kiruttinan, Shri Pasumpon Tha. (Tamil
Nadu)

Kohli, Shri O.P. (Delhi)

Kore, Shri Prabhakar B. (Karnataka)
Korwar, Shri Gundappa (Karnataka)
Kovind, Shri Ram Nath (Uttar Pradesh)

M

Mahajan, Shri Pramod (Maharashtra)
Maheshwar  Singh, Shri  (Himachal
Pradesh)

Majumdar, Shri Sudhir Ranjan (Tripura)
Malaviya, Shri Radhakishan (Madhya
Pradesh)

Malaviya, Shri Satya Prakash (Uttar
Pradesh)

Mangrola, Shri Kanaksinh Mohansinh
(Gujarat)

Manian, Shri O.S. (Tamil Nadu)
Manmohan Singh, Dr. (Assam)
Margabandu, Shri R. (Tamil Nadu)

Ma tang Sinh, Shri (Assam)

Mathur, Shri Jagdish Prasad (Uttar
Pradesh)

Md. Salim, Shri (West Bengal)

Miri, Shri Govindram (Madhya Pradesh)
Mishra, Dr. Jagannath (Bihar)

Mohanty, Shri Sarada (Orissa)
Moopanar, Shri G.K. (Tamil Nadu)
Mukherjee, Shri Dipankar (West Bengal)
Mukherjee, Shri Pranab (West Bengal)
Murthy, Shri M. Rajasekara (Karnataka)

N

Narayanasamy, Shri V. (Pondicherry)
Nomani, Maulana Habibur Rahman
(Nominated)

P

Pachouri, Shri Suresh (Madhya Pradesh)
Pandey, Shrimati Chandra Kala (West
Bengal)

Parmar, Shri Rajubhai A. (Gujarat)
Paswan, Shri Kameshwar (Bihar)

Patel, Shrimati Anandiben Jethabhai

(Gujarat)
Patel, Shrimati Urmilaben Chimanbhai
(Gujarat)
Patil, Dr. Gopalrao Vithalrao

(Maharashtra)
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Pillai, Shri  Thennala Balakrishna

(Kerala)

Poojary, Shri Janardhana (Karnataka)

Pragada Kotaiah, Shri (Andhra Pradesh)
R

Raghaviji, Shri (Madhya Pradesdh)

Ramii Lai, Shri (Haryana)

Rao, Shri V. Rajeshwar (Andhra

Pradesh)

Razi, Syed Sibtey (Uttar Pradesh)

Reddy, Shri G. Prathapa (Andhra

Pradesh)

Reddy, Shri S. Jaipal (Andhra Pradesh)

Reddy, Shri T. Venkatram (Andhra

Pradesh)

Roy, Shri Joyanta (West Bengal)

S Sahu, Shri Rajni
Ranjan (Bihar) Salve, Shri N.K.P.
(Maharashtra) Sanadi, Prof. 1.G. (Karnataka)
Sarang, Shri Kailash Narain (Madhya
Pradesh)
Sarma, Shrimati Basanti (Assam)
Satchidananda, Shri (Karnataka) Shah, Shri
Viren J. (Maharashtra) Sharma, Shrimati
Malti (Uttar Pradesh) Sharma, Shri Vinod
(Punjab) Shastri, Shri  Vishnu Kant
(Uttar Pradesh)
Shinde, Shri Sushilkumar Sambhajirao
(Maharashtra)
Shukla, Shri Chimanbhai Haribhai
(Gujarat)
Singh, Dr. Ranbir (Uttar Pradesh) Singh,
Shri Raj Nath (Uttar Pradesh) Singh, Shri W.
Kulabidhu (Manipur) Singla, Shri Surinder
Kumar (Punjab) Solanki, Shri Gopalsinh G.
(Gujarat) Solanki, Shri Madhvsinh (Gujarat)
Som Pal, Shri (Uttar Pradesh) Surjewala,
Shri S.S. (Haryana) Swaminathan, Shri G.
(Tamil Nadu)

T

Thakur, Shri Rameshwar (Bihar)
Topden, Shri Karma (Sikkim) Trivedi,
Shri Dineshbhai (Gujarat)

u
Upendra, Shri P. (Andhra Pradesh)
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Varma, Prof. Ram Bakhsh Singh (Uttar
Pradesh)
Verma, Shrimati Veena (Madhya
Pradesh)
Vizol, Shri (Nagaland)
Y

Yadav, Shri Naresh (Bihar)

Yerra Narayanaswamy, Shri (Andhra
Pradesh)
Yonggam, Shri
Pradesh)

Nyodek (Arunachal
NOES — NIL

The motion was carried by a majority of

the total membership of the House and

by
a majority of not less than two-thirds of
the Members present and voting.

THE DEPUTY CHAIRMAN: We shall now
take up clause-by-clause consideration of
the Bill. Clause 2—there is one amendment
by Dr. Mishra.

CLAUSE 2 (AMENDMENT OF THE
NINTH SCHEDULE).

1. ST st # Rard e g % -
‘g3, dfth 5 H, “ufafee 2577 & W w®
“gfafee 275@ 7@
The question was put and the motion was
adopted.
THE DEPUTY CHAIRMAN: The question
is:
"That clause 2, as amended, stand
part of the" Bill.

The House divided.
The Deputy Chairman: Ayes----------- 125
Noes ----- Nil
AYES—125
A

Adik, Shri Govindrao (Maharashtra) Agarwal,
Shri  Lakkhiram (Madhya
Pradesh) Agarwal, Shri Satish (Rajasthan)
Agarwalla, Shri Parmeshwar Kumar
(Bihar) Ahluwalia, Shri S.S.
(Bihar)
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Alva, Shrimati Margaret (Karnataka) Ansari,
Shri Jalaludin (Bihar) Aram, Dr. M.
(Nominated) Austin, Shri S. (Tamil Nadu)

B

Bakht, Shri Sikander (Madhya Pradesh)
Barongpa, Shri  Sushil  (Himachal

Pradesh) Basu, Shri Nilotpal (West
Bengal) Bhandari, Shri Ram Deo (Bihar)
Bhandari, Shri Sunder Singh (Rajasthan)
Bhardwaj, Shri Hansraj (Madhya

Pradesh) Bommai, Shri Somappa R.
(Orissa)

Cc

Chanpuria, Shri Shivprasad (Madhya
Pradesh) Chaturvedi, Shri Bhuvnesh
(Rajasthan) Chaturvedi, Shri Triloki Nath
(Uttar
Pradesh) Chavan, Shri S.B. (Maharashtra)
Chellappa, Shri V. Rajan (Tamil Nadu)

D

Dard, Shri Jagir Singh (Punjab) Das,
Shrimati Mira (Orissa) Dasgupta, Dr. Biplab
(West Bengal) Deo, Shri V. Kishore
Chandra S.

(Andhra Pradesh) Desai, Shri Jagesh
(Maharashtra) Duraisamy, Shri V.P. (Tamil
Nadu) Dutta, Dr. B.B. (Nominated)

F
Fernandes, Shri John F. (Goa)
G
Ganesan, Shri Misa R. (Tamil Nadu)
Gautam, Shri Sangh Priya (Uttar
Pradesh) Ghufran Azam, Shri (Madhya
Pradesh) Gujral, Shri Inder Kumar (Bihar)

Gupta, Shri Narain Prasad (Madhya
Pradesh)

H

Hanumanthappa, Shri H. (Karnataka)
Hariprasad, Shri B.K. (Karnataka) Hiphei,
Shri (Mizoram)
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J

Jayadevappa, Shri K.R. (Karnataka) Jichkar,
Dr. Shrikant Ramchandra
(Maharashtra) Jogi, Shri Ajit P.K. (Madhya
Pradesh) Joshi, Dr. Murli Manohar
(Uttar
Pradesh)

K

Kalita, Shri Bhubaneswar (Assam) Kalmadi,
Shri Suresh (Maharashtra) Kalyan, Shri
Mohindar Singh (Punjab) Kataria, Shri
Virendra (Punjab) Kesri, Shri Sitaram (Bihar)
Khan, Shri K.M. (Andhra Pradesh) Khan,
Shri K. Rahman (Karnataka) Khan, Shri
Mohd. Masud (Uttar

Pradesh) Khaparde, Miss Saroj
(Maharashtra) Kiruttinan, Shri Pasumpon
Tha. (Tamil

Nadu) Kohli, Shri O.P. (Delhi) Kore, Shri
Prabhakar B. (Karnataka) Korwar, Shri
Gundappa (Karnataka) Kovind, Shri Ram
Nath (Uttar Pradesh)

M

Mahajan, Shri Pramod (Maharashtra)
Maheshwar Singh, Shri (Himachal

Pradesh) Majumdar, Shri Sudhir Ranjan
(Tripura) Malaviya, Shri Radhakishan
(Madhya

Pradesh) Malaviya, Shri Satya Prakash
(Uttar

Pradesh) Mangrola, Shri Kanaksinh
Mohansinh

(Gujarat) Manian, Shri O.S. (Tamil Nadu)
Manmohan Singh, Dr. (Assam) Margabandu,
Shri R. (Tamil Nadu) Matang Sinh, Shri
(Assam) Mathur, Shri Jagdish Prasad (Uttar

Pradesh) Md. Salim, Shri (West Bengal)
Miri, Shri Govindram (Madhya Pradesh)
Mishra, Dr. Jagannath (Bihar) Mohanty, Shri
Sarada (Orissa) Moopanar, Shri G.K. (Tamil
Nadu) Mukherjee, Shri Dipankar (West
Bengal)
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Mukherjee, Shri Pranab (West Bengal)
Murthy, Shri M. Rajasekara (Karnataka)

N

Narayanasamy, Shri V. (Pondicherry)
Nomani, Maulana Habibur Rahman
(Nominated)

P

Pachouri, Shri Suresh (Madhya Pradesh)
Pandey, Shrimati Chandra Kala (West

Bengal) Parmar, Shri Rajubhai A.
(Gujarat) Paswan, Shri Kameshwar (Bihar)
Patel, Shrimati Anandiben Jethabhai

(Gujarat) Patel, Shrimati Urmilaben
Chimanbhai

(Gujarat) Patil, Shri Gopalrao
Vithalrao

(Maharashtra) Pillai, Shri Thennala
Balakrishna

(Kerala) Poojary, Shri Janardhana
(Karnataka) Pragada Kotaiah, Shri (Andhra
Pradesh)

R

Raghayiji, Shri (Madhya Pradesh)
Ramiji Lai, Shri (Haryana)
Rao, Shri V. Rajeshwar (Andhra
Pradesh) Razi, Syed Sibtey (Uttar
Pradesh) Reddy, Shri G. Prathapa
(Andhra
Pradesh) Reddy, Shri S. Jaipal (Andhra
Pradesh) Reddy, Shri T. Venkatram (Andhra
Pradesh) Roy, Shri Joyanta (West
Bengal)

S

Sahu, Shri Rajni Ranjan (Bihar) Salve, Shri
N.K.P. (Maharashtra) Sanadi, Prof. I.G.
(Karnataka) Sarang, Shri Kailash Narain
(Madhya

Pradesh) Sarma, Shrimati Basanti
(Assam) Satchidananda, Shri (Karnataka)
Shah, Shri Viren J. (Maharashtra) Sharma,
Shrimati Malti (Uttar Pradesh) Sharma, Shri
Vinod (Punjab) Shastri, Shri Vishnu Kant
(Uttar Pradesh)
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Shinde, Shri Sushilkumar Sambhajirao
(Maharashtra) Shukla, Shri
Chimanbhai Haribhai

(Gujarat) Singh, Dr. Ranbir (Uttar
Pradesh) Singh, Shri Raj Nath (Uttar
Pradesh) Singh, Shri W. Kulabidhu
(Manipur) Singla, Shri Surinder Kumar
(Punjab) Solanki, Shri Gopalsinh G.

(Gujarat) Solanki, Shri Madhvsinh (Gujarat)
Som Pal, Shri (Uttar Pradesh) Surjewala,
Shri S.S. (Haryana) Swaminathan, Shri G.
(Tamil Nadu)

T
Thakur, Shri Rameshwar (Bihar)
Topden, Shri Karma (Sikkim) Trivedi,
Shri Dineshbhai (Gujarat)

U
Upendra, Shri P. (Andhra Pradesh) V

Varma, Prof. Ram Bakhsh Singh (Uttar

Pradesh) Verma, Shrimati Veena
(Madhya

Pradesh) Vizol, Shri
(Nagaland)

Y

Yadav, Shri Naresh (Bihar)
Yerra Narayanaswamy, Shri (Andhra

Pradesh) Yonggam, Shri Nyodek
(Arunachal

Pradesh)

NOES—NIL

The motion was carried by a majority of
(he total membership of the House and by
a majority of not less than two-thirds of
the Members present and voting.

Clause 2, as amended, was added to the
Bill.

Clause 1 (Short title)

THE DEPUTY CHAIRMAN: We shall now
take up clause 1. There is an amendment by
Dr. Jagannath Mishra.

DR. JAGANNATH MISHRA: Madam, |
beg to move:

"That at page 1, line 5, for the word

[22 AUG. 1996]
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and figure "entry 257" the word,
figure and letter "entry 257A" be
substituted."

The question was put and the motion was
adopted.

THE DEPUTY CHAIRMAN: Now, the
question is:

"That clause 1, as amended, stand

part of the Bill."
The House divided.
AYES. ..ot 125
NOES «ooeeiceeee e Nil
AYES-125

A

Adik, Shri Govindrao (Maharashtra)
Agarwal, Shri Lakkhiram (Madhya
Pradesh)

Agarwal, Shri Satish (Rajasthan)
Agarwalla, Shri Parmeshwar
(Bihar)

Ahluwalia, Shri S.S. (Bihar)
Alva, Shrimati Margaret (Karnataka)
Ansari, Shri Jalaludin (Bihar)

Aram, Dr. M. (Nominated)

Austin, Shri S. (Tamil Nadu)

B

Bakht, Shri Sikander (Madhya Pradesh)
Barongpa, Shri  Sushil  (Himachal
Pradesh)

Basu, Shri Nilotpal (West Bengal)
Bhandari, Shri Ram Deo (Bihar)
Bhandari, Shri Sunder Singh (Rajasthan)

Kumar

Bhardwaj, Shri Hansraj (Madhya
Pradesh)
Bommai, Shri Somappa R. (Orissa)
C
Chanpuria, Shri  Shivprasad (Madhya

Pradesh)

Chaturvedi, Shri Bhuvnesh (Rajasthan)

Chaturvedi, Shri Triloki Nath (Uttar

Pradesh)

Chavan, Shri S.B. (Maharashtra)

Chellappa, Shri V. Rajan (Tamil Nadu)
D

Dard, Shri Jagir Singh (Punjab)
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Das, Shrimati Mira (Orissa) Dasgupta, Dr.
Biplab (West Bengal) Deo, Shri V.
Kishore Chandra S. (Andhra Pradesh)
Desai, Shri Jagesh (Maharashtra)
Duraisamy, Shri V.P. (Tamil Nadu) Dutta,
Dr. B.B. (Nominated)

F
Fernandes, Shri John F. (Goa)
G

Ganesan, Shri Misa R. (Tamil Nadu)
Gautam, Shri Sangh Priya (Uttar
Pradesh)

Ghufran Azam, Shri (Madhya Pradesh)
Guijral, Shri Inder Kumar (Bihar)

Gupta, Shri Narain Prasad (Madhya
Pradesh)

H

Hanumanthappa, Shri H. (Karnataka)
Hariprasad, Shri B.K. (Karnataka) Hiphei,
Shri (Mizoram)

J Jayadevappa, Shri
K.R. (Karnataka) Jichkar, Dr. Shrikant
Ramchandra (Maharashtra)
Jogi, Shri Ajit P.K. (Madhya Pradesh) Joshi,
Dr. Murli  Manohar (Uttar Pradesh)

K

Kalita, Shri Bhubaneswar (Assam)
Kalmadi, Shri Suresh (Maharashtra)
Kalyan, Shri Mohindar Singh (Punjab)
Kataria, Shri Virendra (Punjab)

Keshri, Shri Sitaram (Bihar)

Khan, Shri K.M. (Andhra Pradesh)
Khan, Shri K. Rahman (Karnataka)
Khan, Shri Mohd. Masud (Uttar
Pradesh) Khaparde, Miss Saroj
(Maharashtra)

Kiruttinan, Shri Pasumpon Tha. (Tamil
Nadu) Kohli, Shri O.P. (Delhi)

Kore, Shri Prabhakar B. (Karnataka)
Korwar, Shri Gundappa (Karnataka)
Kovind, Shri Ram Nath (Uttar Pradesh)
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M

Mahajan, Shri Pramod (Maharashtra)
Maheshwar  Singh, Shri  (Hirg*hal
Pradesh)

Majumdar, Shri Sudhir Ranjan (Tripura)
Malaviya, Shri Radhakishan (Madhya
Pradesh)

Malaviya, Shri Satya Prakash (Uttar
Pradesh)

Mangrola, Shri Kanaksinh Mohansinh
(Gujarat)

Manian, Shri O.S. (Tamil Nadu)
Manmohan Singh, Dr. (Assam)
Margabandu, Shri R. (Tamil Nadu)
Matang Sinh, Shri (Assam)

Mathur, Shri Jagdish Prasad (Uttar
Pradesh)

Md. Salim, Shri (West Bengal)

Miri, Shri Govindram (Madhya Pradesh)
Mishra, Dr. Jagannath (Bihar)

Mohanty, Shri Sarada (Orissa)
Moopanar, Shri G.K. (Tamil Nadu)
Mukherjee, Shri Dipankar (West Bengal)
Mukherjee, Shri Pranab (West Bengal)
Murthi, Shri M. Rajasekara (Karnataka)

N

Narayanasamy, Shri V. (Pondicherry)
Nomani, Maulana Habibur Rahman.
(Nominated)

p
Pachouri, Shri Suresh (Madhya Pradesh)
Pandey, Shrimati Chandra Kala (West
Bengal)
Parmar, Shri Rajubhai A. (Gujarat)
Paswan, Shri Kameshwar (Bihar)
Patel, Shrimati Anandiben Jethabhai
(Gujarat)
Patel, Shrimati Urmilaben Chimanbhai
(Gujarat)
Patil, Shri
(Maharashtra)
Pillai, ~ Shri
(Kerala)
Poojary, Shri Janardhana (Karnataka)
Pragada Kotaiah, Shri (Andhra Pradesh)

R
Raghaviji, Shri (Madhya Pradesdh)

Gopalrao Vithalrao

Thennala Balakrishna
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Ramiji Lai, Shri (Haryana)
Rao, Shri V. Rajeshwar (Andhra
Pradesh)

Razi, Syed Sibtey (Uttar Pradesh)
Reddy, Shri G. Prathapa (Andhra
Pradesh)

Reddy, Shri S. Jaipal (Andhra Pradesh)
Reddy, Shri T. Venkatram (Andhra
Pradesh)

Roy, Shri Joyanta (West Bengal)

S

Sahu, Shri Rajni Ranjan (Bihar)

Salve, Shri N.K.P. (Maharashtra)
Sanadi, Prof. .G. (Karnataka)

Sarang, Shri Kailash Narain (Madhya
Pradesh)

Sarma, Shrimati Basanti (Assam)
Satchidananda, Shri (Karnataka)

Shah, Shri Viren J. (Maharashtra)
Sharma, Shrimati Malti (Uttar Pradesh)
Sharma, Shri Venod (Punjab)

Shastri, Shri Vishnu Kant (Uttar

Pradesh)

Shinde, Shri Sushilkumar Sambhajirao
(Maharashtra)

Shukla, Shri Chimanbhai Haribhai
(Gujarat)

Singh, Dr. Ranbir (Uttar Pradesh)
Singh, Shri Raj Nath (Uttar Pradesh)
Singh, Shri W. Kulabidhu (Manipur)
Singla, Shri Surinder Kumar (Punjab)
Solanki, Shri Gopalsinh G. (Gujarat)
Solanki, Shri Madhvsinh (Gujarat)
Som Pal, Shri (Uttar Pradesh)
Surjewala, Shri S.S. (Haryana)
Swaminathan, Shri G. (Tamil Nadu)

T

Thakur, Shri Rameshwar (Bihar)
Topden, Shri Karma (Sikkim) Trivedi,
Shri Dineshbhai (Gujarat)

u
Upendra, Shri P. (Andhra Pradesh)
Vv

Varma, Prof. Ram Bakhsh Singh (Uttar
Pradesh)

Verma, Shrimati Veena (Madhya
Pradesh)
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Vizol, Shri (Nagaland) Y

Yadav, Shri Naresh (Bihar)

Yerra Narayanaswamy, Shri (Andhra
Pradesh)

Yonggam, Shri Nyodek (Arunachal
Pradesh)

NOES — NIL

The motion was carried by a majority of
the total membership of the House and by
a majority of not less than two-thirds of
the Members present and voting.
Clause 1, as amended, was added to the Bill.

Enacting Formula
THE DEPUTY CHAIRMAN: We shall now
take up the Enacting Formula. There is one
amendment by Dr. Jagannath Mishra.
DR. JAGANNATH MISHRA: Madam, |
beg to move:
"That at page 1, line 1, for the word
"forty-fifth" the word "forty-sixth"
be substituted.”

The question was put and the motion was
adopted.
THE DEPUTY CHAIRAMAN: The
question is:

"That the Enacting Formula, as
amended, stand part of the
Bill."

The House divided.

THE DEPUTY CHAIRMAN:
Ayes .... 125
NOES ..oeeeeeeiee e Nil

AYES-125
A

Adik, Shri Govindrao (Maharashtra)
Agarwal, Shri Lakkhiram (Madhya
Pradesh)

Agarwal, Shri Satish (Rajasthan)
Agarwalla, Shri Parmeshwar Kumar
(Bihar)
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Ahluwalia, Shri S.S. (Bihar) Alva, ,Shrimati
Margaret (Karnataka) Ansari, Shri Jalaludin
(Bihar) Aram, Dr. M. (Nominated) Austin,
Shri S. (Tamil Nadu)

B

Bakht, Shri Sikander (Madhya Pradesh)
Barongpa, Shri  Sushil  (Himachal
Pradesh)

Basu, Shri Nilotpal (West Bengal)
Bhandari, Shri Ram Deo (Bihar)
Bhandari, Shri Sunder Singh (Rajasthan)

Bhardwaj, Shri Hansraj (Madhya
Pradesh)
Bommai, Shri Somappa R. (Orissa)

C

Chanpuria, Shri Shivprasad (Madhya
Pradesh)

Chaturvedi, Shri Bhuvnesh (Rajasthan)
Chaturvedi, Shri Triloki Nath (Uttar
Pradesh)

Chavan, Shri S.B. (Maharashtra)
Chellappa, Shri V. Rajan (Tamil Nadu)

D

Dard, Shri Jagir Singh (Punjab) Das,
Shrimati Mira (Orissa) Dasgupta, Dr. Biplab
(West Bengal) Deo, Shri V. Kishore
Chandra S. (Andhra Pradesh) Desai, Shri
Jagesh (Maharashtra) Duraisamy, Shri V.P.
(Tamil Nadu) Dutta, Dr. B.B. (Nominated)

F
Fernandes, Shri John F. (Goa)
G

Ganesan, Shri Misa R. (Tamil Nadu)
Gautam, Shri Sangh Priya (Uttar
Pradesh)

Ghufran Azam, Shri (Madhya Pradesh)
Gujral, Shri Inder Kumar (Bihar)

Gupta, Shri Narain Prasad (Madhya
Pradesh)

H
Hanumanthappa, Shri H. (Karnataka)

Hariprasad, Shri B.K. (Karnataka) Hiphei,
Shri (Mizoram)
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Amendment) Bill, 1994 420 First

J
Jayadevappa, Shri K.R. (Karnataka)
Jichkar, Dr. Shrikant Ramchandra
(Maharashtra)
Jogi, Shri Ajit P.K. (Madhya Pradesh)
Joshi, Dr. Murli Manohar (Uttar
Pradesh)

K

Kalita, Shri Bhubaneswar (Assam)
Kalmadi, Shri Suresh (Maharashtra)
Kalyan, Shri Mohindar Singh (Punjab)
Kataria, Shri Virendra (Punjab)

Keshri, Shri Sitaram (Bihar)

Khan, Shri K.M. (Andhra Pradesh)
Khan, Shri K. Rahman (Karnataka)
Khan, Shri Mohd. Masud (Uttar
Pradesh)

Khaparde, Miss Saroj (Maharashtra)
Kiruttinan, Shri Pasumpon Tha. (Tamil
Nadu)

Kohli, Shri O.P. (Delhi)

Kore, Shri Prabhakar B. (Karnataka)
Korwar, Shri Gundappa (Karnataka)
Kovind, Shri Ram Nath (Uttar Pradesh)

M

Mahajan, Shri Pramod (Maharashtra)
Maheshwar  Singh, Shri  (Himachal
Pradesh)

Majumdar, Shri Sudhir Ranjan (Tripura)
Malaviya, Shri Radhakishan (Madhya
Pradesh)

Malaviya, Shri Satya Prakash (Uttar
Pradesh)

Mangrola, Shri Kanaksinh Mohansinh
(Gujarat)

Manian, Shri O.S. (Tamil Nadu)
Manmohan Singh, Dr. (Assam)
Margabandu, Shri R. (Tamil Nadu)
Matang Sinh, Shri (Assam)

Mathur, Shri Jagdish Prasad (Uttar
Pradesh)

Md. Salim, Shri (West Bengal)

Miri, Shri Govindram (Madhya Pradesh)
Mishra, Dr. Jagannath (Bihar)

Mohanty, Shri Sarada (Orissa)
Moopanar, Shri G.K. (Tamil Nadu)
Mukherjee, Shri Dipankar (West Bengal)
Mukherjee, Shri Pranab (West Bengal)
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Murthi, Shri M. Rajasekara (Karnataka) Shukla, Shri Chimanbhai  Haribhai

N

Narayanasamy, Shri V. {Pondicherry)
Noraani, ..Maulana Habibur Rahman
(Nominated)

P

Pachouri, Shri Suresh (Madhya Pradesh)
Pandey, Shrimati Chandra Kala (West
Bengal)

Parmar, Shri Rajubhai A. (Gujarat)
Paswan, Shri Kameshwar (Bihar)

Patel, Shrimati Anandiben Jethabhai
(Gujarat)

Patel, Shrimati Urmilaben Chimanbhai
(Gujarat)
Patil, Shri
(Maharashtra)
Pillai,  Shri
(Kerala)
Poojary, Shri Janardhana (Karnataka)

Pragada Kotaiah, Shri (Andhra Pradesh)
R

Raghavji, Shri (Madhya Pradesdh)
Ramiji Lai, Shri (Haryana)

Rao, Shri V. Rajeshwar (Andhra
Pradesh)

Razi, Syed Sibtey (Uttar Pradesh)
Reddy, Shri G. Prathapa (Andhra
Pradesh)

Reddy, Shri S. Jaipal (Andhra Pradesh)
Reddy, Shri T. Venkatram (Andhra
Pradesh)

Roy, Shri Joyanta (West Bengal)

S

Sahu, Shri Rajni Ranjan (Bihar)

Salve, Shri N.K.P. (Maharashtra)

Sanadi, Prof. |.G. (Karnataka)

Sarang, Shri Kailash Narain (Madhya
Pradesh)

Sarma, Shrimati Basanti (Assam)
Satchidananda, Shri (Karnataka)

Shah, Shri Viren J. (Maharashtra)
Sharma, Shrimati Malti (Uttar Pradesh)
Sharma, Shri Venod (Punjab)

Shastri, Shri Vishnu Kant (Uttar
Pradesh)

Shinde, Shri Sushilkumar Sambhajirao
(Maharashtra)

Gopalrao Vithalrao

Thennala Balakrishna

(Gujarat)

Singh, Dr. Ranbir (Uttar Pradesh) Singh, Shri
Raj Nath (Uttar Pradesh) Singh, Shri W.
Kulabidhu (Manipur) Singla, Shri Surinder
Kumar (Punjab) Solanki, Shri Gopalsinh G.
(Gujarat) Solanki, Shri Madhvsinh (Gujarat)
Som Pal, Shri (Uttar Pradesh) Surjewala,
Shri S.S. (Haryana) Swaminathan, Shri G.
(Tamil Nadu)

T
Thakur, Shri Rameshwar (Bihar)

Topden, Shri Karma (Sikkim) Trivedi,
Shri Dineshbhai (Gujarat)

u
Upendra, Shri P. (Andhra Pradesh)
\Y

Varma, Prof. Ram Bakhsh Singh (Uttar
Pradesh)
Verma, Shrimati Veena (Madhya
Pradesh)
Vizol, Shri (Nagaland)

Y
Yadav, Shri Naresh (Bihar)
Yerra Narayanaswamy, Shri (Andhra
Pradesh)
Yonggam, Shri Nyodek (Arunachal
Pradesh)

NOES — NIL
The motion was carried by a majority of
the total membership of the House and by

a majority of not less than two-thirds of
the Members present and voting.

The Enacting Formula, as amended, was
added to the Bill.

THE DEPUTY CHAIRMAN: The
question is:

"That the Title stand part of the Bill."
The House divided.
THE DEPUTY CHAIRMAN:

Noes ----- Nil
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AYES-125
A

Adik, Shri Govindrao (Maharashtra)
Agarwal, Shri Lakkhiram (Madhya
Pradesh)

Agarwal Shri Satish (Rajasthan)
Agarwalla, Shri Parmeshwar
(Bihar)

Ahluwalia, Shri S.S. (Bihar)

Alva, Shrimati Margaret (Karnataka)
Ansari, Shri Jalaludin (Bihar)

Aram, Dr. M. (Nominated)

Austin, Shri S. (Tamil Nadu)

B

Bakht, Shri Sikander (Madhya Pradesh)
Barongpa, Shri  Sushil  (Himachal
Pradesh)

Basu, Shri Nilotpal (West Bengal)
Bhandari, Shri Ram Deo (Bihar)
Bhandari, Shri Sunder Singh (Rajasthan)

Kumar

Bhardwaj, Shri Hansraj (Madhya
Pradesh)
Bommai, Shri Somappa R. (Orissa)
C
Chanpuria, Shri Shivprasad (Madhya

Pradesh)
Chaturvedi, Shri Bhuvnesh (Rajasthan)
Chaturvedi, Shri Triloki Nath (Uttar
Pradesh)
Chavan, Shri S.B. (Maharashtra)
Chellappa, Shri V. Rajan (Tamil Nadu)

D
Dard, Shri Jagir Singh (Punjab) Das, Shrimati
Mira (Orissa) Dasgupta, Dr. Biplab (West
Bengal) Deo, Shri V. Kishore Chandra
S, (Andhra Pradesh) Desai, Shri Jagesh
(Maharashtra) Duraisamy, Shri V.P. (Tamil
Nadu) Dutta, Dr. B.B. (Nominated)

F
Fernandes, Shri John F. (Goa)
G

Ganesan, Shri Misa R. (Tamil Nadu)
Gautam, Shri Sangh Priya (Uttar
Pradesh)
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Ghufran Azam, Shri (Madhya Pradesh)
Gujral, Shri Inder Kumar (Bihar) Gupta, Shri
Narain Prasad (Madhya Pradesh)

H

Hanumanthappa, Shri H. (Karnataka)
Hariprasad, Shri B.K. (Karnataka) Hiphei,
Shri (Mizoram)

J

Jayadevappa, Shri K.R. (Karnataka)
Jichkar, Dr. Shrikant Ramchandra
(Maharashtra)

Jogi, Shri Ajit P.K. (Madhya Pradesh)
Joshi, Dr. Murli Manohar (Uttar
Pradesh)

K

Kalita, Shri Bhubaneswar (Assam)
Kalmadi, Shri Suresh (Maharashtra)
Kalyan, Shri Mohindar Singh (Punjab)
Kataria, Shri Virendra (Punjab)

Keshri, Shri Sitaram (Bihar)

Khan, Shri K.M. (Andhra Pradesh)
Khan, Shri K. Rahman (Karnataka)
Khan, Shri Mohd. Masud (Uttar
Pradesh)

Khaparde, Miss Saroj (Maharashtra)
Kiruttinan, Shri Pasumpon Tha. (Tamil
Nadu)

Kohli, Shri O.P. (Delhi)

Kore, Shri Prabhakar B. (Karnataka)
Korwar, Shri Gundappa (Karnataka)
Kovind, Shri Ram Nath (Uttar Pradesh)

M
Mahajan, Shri Pramod (Maharashtra)
Maheshwar  Singh, Shri  (Himachal
Pradesh)

Majumdar, Shri Sudhir Ranjan (Tripura)
Malaviya, Shri Radhakishan (Madhya

Pradesh)
Malaviya, Shri Satya Prakash (Uttar
Pradesh)
Mangrola, Shri Kanaksinh Mohansinh
(Gujarat)

Manian, Shri O.S. (Tamil Nadu)
Manmohan Singh, Dr. (Assam)
Margabandu, Shri R. (Tamil Nadu)
Matang Sinh, Shri (Assam)
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Mathur, Shri Jagdish Prasad (Uttar
Pradesh)

Md. Salim, Shri (West Bengal)

Miri, Shri Govindram (Madhya Pradesh)
Mishra, Dr. Jagannath (Bihar)

Mohanty, Shri Sarada (Orissa)

Moopanar, Shri G.K. (Tamil Nadu)
Mukherjee, Shri Dipankar (West Bengal)
Mukherjee, Shri Pranab (West Bengal)
Murthi, Shri M. Rajasekara (Karnataka)

N

Narayanasamy, Shri V. (Pondicherry)
Nomani, Maulana Habibur Rahman
(Nominated)

P

Pachouri, Shri Suresh (Madhya Pradesh)
Pandey, Shrimati Chandra Kala (West
Bengal)

Parmar, Shri Rajubhai A. (Gujarat)
Paswan, Shri Kameshwar (Bihar)

Patel, Shrimati Anandiben Jethabhai
(Gujarat)

Patel, Shrimati Urmilaben Chimanbhai
(Gujarat)
Patil, Shri
(Maharashtra)
Pillai,  Shri
(Kerala)
Poojary, Shri Janardhana (Karnataka)
Pragada Kotaiah, Shri (Andhra Pradesh)

R

Raghaviji, Shri (Madhya Pradesdh)
Ramiji Lai, Shri (Haryana)

Rao, Shri V. Rajeshwar
Pradesh)

Razi, Syed Sibtey (Uttar Pradesh)
Reddy, Shri G. Prathapa (Andhra
Pradesh)

Reddy, Shri S. Jaipal (Andhra Pradesh)
Reddy, Shri T. Venkatram (Andhra
Pradesh)

Roy, Shri Joyanta (West Bengal)

S

Sahu, Shri Rajni Ranjan (Bihar) Salve, Shri
N.K.P. (Maharashtra) Sandi, Prof. I.G.
(Karnataka) Sarang, Shri Kailash Narain
(Madhya Pradesh)

Gopalrao Vithalrao

Thennala  Balakrishna

(Andhra

[22 AUG. 1996]

Sarma, Shrimati Basanti (Assam)
Satchidananda, Shri (Karnataka)
Shah, Shri Viren J. (Maharashtra)
Sharma, Shrimati Malti (Uttar Pradesh)
Sharma, Shri Vinod (Punjab)

Shastri, Shri  Vishnu Kant (Uttar
Pradesh)

Shinde, Shri Sushilkumar Sambhajirao
(Maharashtra)

Shukla, Shri Chimanbhai Haribhai
(Gujarat)

Singh, Dr. Ranbir (Uttar Pradesh)
Singh, Shri Raj Nath (Uttar Pradesh)
Singh, Shri W. Kulabidhu (Manipur)
Singla, Shri Surinder Kumar (Punjab)
Solanki, Shri Gopalsinh G. (Gujarat)
Solanki, Shri Madhvsinh (Gujarat)
Som Pal, Shri (Uttar Pradesh)
Surjewala, Shri S.S. (Haryana)
Swaminathan, Shri G. (Tamil Nadu)

T
Thakur, Shri Rameshwar (Bihar)

Topden, Shri Karma (Sikkim) Trivedi,
Shri Dineshbhai (Gujarat)

u
Upendra, Shri P. (Andhra Pradesh)
Vv

Varma, Prof. Ram Bakhsh Singh (Uttar
Pradesh)
Verma,

Pradesh)
Vizol, Shri (Nagaland)

Shrimati Veena (Madhya

Y

Yadav, Shri Naresh (Bihar)
Yerra Narayanaswamy, Shri (Andhra
Pradesh)

Yonggam, Shri Nyodek (Arunachal
Pradesh)
NOES — NIL

The motion was carried by a majority of
the total membership of the House and by a

majority of not less than two-thirds
of the Members present and voting.

The Title was added to the Bill.
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DR. JAGANNATH MISHRA: Madam, | beg
to move:

"That the Bill,

passed.”

THE DEPUTY CHAIRMAN: | shall now
put the motion to vote. The question is:

"That the BIll,
passed."

as amended, be

as amended, be

The House divided. THE

DEPUTY CHAIRMAN: Ayes ... 125

Noes ... Nil
AYES — 125 A Adik, Shri Govindrao
(Maharashtra) Agarwal, Shri  Lakkhiram
(Madhya Pradesh)
Agarwal, Shri Satish (Rajasthan) Agarwalla,
Shri  Parmeshwar Kumar (Bihar)
Ahluwalia, Shri S.S. (Bihar) Alva, Shrimati
Margaret (Karnataka) Ansari, Shri Jalaludin
(Bihar) Aram, Dr. M. (Nominated) Austin, Shri
S. (Tamil Nadu)

B

Bakht, Shri Sikander (Madhya Pradesh)
Barongpa, Shri  Sushil  (Himachal
Pradesh)

Basu, Shri Nilotpal (West Bengal)
Bhandari, Shri Ram Deo (Bihar)
Bhandari, Shri Sunder Singh (Rajasthan)
Bhardwaj, Shri Hansraj (Madhya
Pradesh)

Bommai, Shri Somappa R. (Orissa)

C
Chanpuria, Shri Shivprasad (Madhya

Pradesh)

Chaturvedi, Shri Bhuvnesh (Rajasthan)
Chaturvedi, Shri Triloki Nath (Uttar
Pradesh)

Chavan, Shri S.B. (Maharashtra)
Chellappa, Shri V. Rajan (Tamil Nadu)

[RAJYA SABHA]
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D
Dard, Shri Jagir Singh (Punjab)
Das, Shrimati Mira (Orissa)
Dasgupta, Dr. Biplab. (West Bengal)
Deo, Shri V. Kishore Chandra S.
(Andhra Pradesh)
Desai, Shri Jagesh (Maharashtra)
Duraisamy, Shri V.P. (Tamil Nadu) Dutta, Dr.
B.B. (Nominated)

F
Fernandes, Shri John F. (Goa)
G

Ganesan, Shri Misa R. (Tamil Nadu)
Gautam, Shri Sangh Priya (Uttar
Pradesh)

Ghufran Azam, Shri (Madhya Pradesh)
Gujral, Shri Inder Kumar (Bihar)
Gupta, Shri Narain Prasad
Pradesh)

(Madhya

H

Hanumanthappa, Shri H. (Karnataka)
Hariprasad, Shri B.K. (Karnataka) Hiphei,
Shri (Mizoram)

J
Jayadevappa, Shri K.R. (Karnataka)
Jichkar, Dr. Shrikant Ramchandra
(Maharashtra)
Jogi, Shri Ajit P.K. (Madhya Pradesh)
Joshi, Dr. Murli Manohar (Uttar
Pradesh)

K

Kalita, Shri Bhubaneswar (Assam)
Kalmadi, Shri Suresh (Maharashtra)
Kalyan, Shri Mohindar Singh (Punjab)
Kataria, Shri Virendra (Punjab)
Keshri, Shri Sitaram (Bihar)

Khan, Shri K.M. (Andhra Pradesh)
Khan, Shri K. Rahman (Karnataka)
Khan, Shri Mohd. Masud
Pradesh)

Khaparde, Miss Saroj (Maharashtra)
Kiruttinan, Shri Pasumpon Tha. (Tamil
Nadu)

Kohli, Shri O.P. (Delhi)

Kore, Shri Prabhakar B. (Karnataka)

(Uttar



429  The Constitution (Eighty-
First

Korwar, Shri Gundappa (Karnataka) Kovind,
Shri Ram Nath (Uttar Pradesh)

M
Mahajan, Shri Pramod (Maharashtra)
Maheshwar  Singh, Shri  (Himachal
Pradesh)

Majumdar, Shri Sudhir Ranjan (Tripura)
Malaviya, Shri Radhakishan (Madhya

Pradesh)
Malaviya, Shri Satya Prakash (Uttar
Pradesh)
Mangrola, Shri Kanaksinh Mohansinh
(Gujarat)

Manian, Shri O.S. (Tamil Nadu)
Manmohan Singh, Dr. (Assam)
Margabandu, Shri R. (Tamil Nadu)
Matang Sinh, Shri (Assam)

Mathur, Shri Jagdish Prasad (Uttar
Pradesh)

Md. Salim, Shri (West Bengal)
Miri,.Shri Govindram (Madhya Pradesh)
Mishra, Dr. Jagannath (Bihar)

Mohanty, Shri Sarada (Orissa)
Moopanar, Shri "O.K. (Tamil Nadu)
Mukherjee, Shri Dipankar (West Bengal)
Mukherjee, Shri Pranab (West Bengal)
Murthi, Shri M. Rajasekara (Karnataka)

N

Narayanasamy, Shri V. (Pondicherry)
Nomani, Maulana Habibur Rahman
(Nominated)

P

Pachouri, Shri Suresh (Madhya Pradesh)
Pandey, Shrimati Chandra Kala (West
"Bengal)
Parmar, Shri Rajubhai A. (Gujarat) Paswan,
Shri Kameshwar (Bihar) Patel, Shrimati
Anandiben Jethabhai (Gujarat)
Patel, Shrimati Urmilaben Chimanbhai

(Gujarat)

Patil, Shri Gopalrao Vithalrao
(Maharashtra)

Pillai, ~ Shri  Thennala  Balakrishna
(Kerala)

Poojary, Shri Janardhana (Karnataka)
Pragada Kotaiah, Shri (Andhra Pradesh")

[22 AUG. 1996]
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R
Raghaviji, Shri (Madhya Pradesdh)

Ramiji Lai, Shri (Haryana)

Rao, Shri V. Rajeshwar (Andhra
Pradesh)

Razi, Syed Sibtey (Uttar Pradesh)
Reddy, Shri G. Prathapa (Andhra
Pradesh)

Reddy, Shri S. Jaipal (Andhra Pradesh)
Reddy, Shri T. Venkatram (Andhra
Pradesh)

Roy, Shri Joyanta (West Bengal)

S

Sahu, Shri Rajni Ranjan (Bihar)

Salve, Shri N.K.P. (Maharashtra)

Sandi, Prof. |.G. (Karnataka)

Sarang, Shri Kailash Narain (Madhya
Pradesh)

Sarma, Shrimati Basanti (Assam)
Satchidananda, Shri (Karnataka)

Shah, Shri Viren J. (Maharashtra)
Sharma, Shrimati Malti (Uttar Pradesh)
Sharma, Shri Vinod (Punjab)

Shastri, Shri Vishnu Kant (Uttar
Pradesh)

Shinde, Shri Sushilkumar Sambhajirao
(Maharashtra)

Shukla, Shri Chimanbhai Haribhai
(Gujarat)

Singh, Dr. Ranbir (Uttar Pradesh)
Singh, Shri Raj Nath (Uttar Pradesh)
Singh, Shri W. Kulabidhu (Manipur)
Singla, Shri Surinder Kumar (Punjab)
Solanki, Shri Gopalsinh G. (Gujarat)
Solanki, Shri Madhvsinh (Gujarat)
Som Pal, Shri (Uttar Pradesh)
Surjewala, Shri S.S. (Haryana)
Swaminathan, Shri G. (Tamil Nadu)

T

Thakur, Shri Rameshwar (Bihar)
Topden, Shri Karma (Sikkim) Trivedi,
Shri Dineshbhai (Gujarat)

U
Upendra, Shri P. (Andhra Pradesh)
\

Varma, Prof. Ram Bakhsh Singh (Uttar
Pradesh)
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Verma, Shrimati Veena (Madhya
Pradesh)
Vizol, Shri (Nagaland)

Y
Yadav, Shri Naresh (Bihar)
Yerra Narayanaswamy, Shri (Andhra
Pradesh)
Yonggam, Shri Nyodek (Arunachal
Pradesh)

NOES — NIL

The motion was carried by a majority of
the total membership of the House and by
a majority of not less than two-thirds of
the Members present and voting.

THE DEPUTY CHAIRMAN:
Regarding the Vohra Committee Report, ...
(interruptions)...

SOME HON. MEMBERS: Madam, we
can take it up toramorrow.
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THE DEPUTY CHAIRMAN: You don't
want ...(interruptions)... The House does not
want to sit.

SHRI PASUMPON THA.
KIRUTTINAN (Tamil Nadu): Madam, what
about Special Mentions?

THE DEPUTY CHAIRMAN: We can take
up Special Mentions tomorrow.
...(Iinterruptions)... Tomorrow we will take up
Special Mentions. All the Special Mentions
left over, everything we will take up
tomorrow. So, | adjourn the House till 11
A.M. tomorrow.

The House then adjourned at thirty-
one minutes past six of the clock till
eleven of the clock on Wednesday, the
23rd August, 1995.



